NATIONAL COMPANY LAW TRIBUNAL
MUMBAI BENCH, MUMBAI

TCP. No. 17/(MAH)/2016
CA. No.

CORAM: Present: SHRI. B. S. V. PRAKASH KUMAR
MEMBER (J)

SHRI. V. NALLASENAPTHY
MEMBER (J)

ATTENDANCE - CUM-ORDER SHEET OF THE HFARING OF MUMBAI BENCH OF THE
NATIONAL COMPANY LAW TRIBUNAL ON 2 1.12.2016

NAME OF THE PARTIES: M/s. Emergic Venture Capital Pvt. Ltd.
V/s.
M/s. Rajshri Media Pvt. Ltd. & Ors.

Section of the Companies Act: 397-398 of the Companies Act, 1956 and
241-242 of the Companies Act, 2013.
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Order
MA No.174/2016 in CP No.17/397-398/ CLB/MB// MAH/2015

The Petitioner Counsel mentioned the matter stating that the dispute
between the parties has been settled and consent terms have been arrived henceforth.
the Petitioner sought disposal of the Company Petition 17 of 2015 in terms of
settlement arrived with the parties. Accordingly, the same is allowed annexing the

Settlement Terms as Annexure to this Order.

Cont... on pg.2



. 24 MA No.174/2016
In
CP No.17/(MAH)/016

The Company Petition No.17 of 2015 is hereby disposed of.

sd/-

B.S.V. PRAKASH KUMAR
Member (Judicial)

sd/-

V. NALLASENAPATHY
Member (Technical)
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BEFORE THE NATIONAL COMPANY LAW TRIBUNAL

WESTERN REGION BENCH OF MUMBAI

COMPANY PETITION NO. 17 OF 2016
Emergic Venture Capital Pvt. Ltd. «s  Petitioner

Verses
Rajshri Media Pvt. Ltd. & Ors. .... Respondents

CONSENT TERMS

1. The Petitioner has filed the present Petition against the
Respondents for reliefs as sought in the said Petition.

2. The Petitioner is a company registered under the Companies
Act, 1956 and has its registered office at 304, Tulsiani
Chambers, 212, Nariman Point, Mumbai - 400 021. The
Petitioner was a 50% equity shareholder of the Respondent
No.1 Company. It held 1,000 equity shares of the Company.
having a face value of Rs.100 per share having acquired 200
shares on 14/09/2005 and 800 shares on 15/03/2007. The
other 50% equity stake in the Respondent No.1 Company is
held by late Mr. Rajjat Barjatya (20%) (Respondent No.2
herein), Mrs. Neha Barjatya (5%), Mr. Devaansh Barjatya
(10%), Mr. Avnish Barjatya (10%) and other five shareholders
belonging to Respondent No.2’s family, holding less than 5%
of the shares who are all respondents herein.

3. The Petitioner and the Respondents are now desirous of



payment and adjusted after the said 20 shares are duly
transferred by the Company. The transfer forms for the
transfer of the aforesaid 980 shares are already handed over
to the Respondents and the transfer form for the remaining
20 shares will be duly executed between the parties at the

opportune time.

. Since as per the agreed terms of the settlement, the
transaction for the sale of 1000 equity shares of the
Petitioner in the Respondent No.1 Company to the
Respondent No.10 has already been executed on 1st
September 2016, and 980 shares are already transferred to
the Respondent No.10 in the records of the Company, the
Petitioner agrees to withdraw the present Petition filed in the
Hon’ble Tribunal upon the signing of these Consent Terms.
The Petitioner withdraws the allegations in the Petition. The
Petition is dismissed as withdrawn.

. These settlement terms and undertakings contained herein
shall be binding upon both the parties, their agents,
counsels, employees, officers, directors, subsidiaries,
affiliates, franchisees, successors and assignees.

. The Petitioner and the Respondents shall bear their own
costs.

. The Parties expressly agree that they are entering into this
settlement / arrangement out of their own free will in order
to settle the disputes between them and that they have not
been subjected to any pressure, undue influences or

coercion.
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6. Sooraj Bafjatya
Through C.A. Kiran Rathod

|

7. Urmila Bagjatya
Through C.A. Kiran Rathod

8. Master Dey 'Ia.nsh Barjatya
Through C.A. Kiran Rathod

!

9. Master Avnish Barjatya
Through C.A. Kiran Rathod

10. Neha Barjdtya
Through C.A. Kiran Rathod

11. Rajshri Fil{:ﬁs Pvt. Ltd.

Through Authorised Signatory

éi-

12. Rajshri Pictures Pvt. Ltd.
Through Authorised Signatory

/\/_

13. Rajshri Produgtions Pvt. Ltd.
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RAJSHRI MEDIA PRIVATE LIMITED
(Incorporated under the Companies Act, 1956)
Regd. Office: “BHAVANA”, 1st Floor,
422, Veer Savarkar Road , Prabhadevi, Mumbai — 400 025.

SHARE CERTIFICATE

| THIS IS TO CERTIFY that the person(s) named in this certificate is/are the Registered Holder(s) of the

within-mentioned share(s) bearing the distinctive number(s) herein specified in the above Company subject

to the Memorandum and Articles of Association of the Company and that the amount endorsed thercon has ||

been paid up on each of the said shares.

EQUITY SHARES EACH OF RUPEES 100/ -
AMOUNT PAID UP PER SHARE RUPEES 100/~

Register Folio No. (o . | Certificate No.: 93

| Name(s) of Holder(s) : EMERGHIC VENTURE ¢ AMTAL PRWVATE L\owTE D

No.of Share(s)held  : 9ep ( TWO WUNBRED ONLY)

Distinctive Nos.
(Both Inclusive)
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Given under the Common Seal of the CY:}! at Mumbai this 1% nzlay of SEr7EMGER L0605
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Director

Authorized Signatory

ccompanied with this Certificate, '
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Note: No transfer of the Share(s) comprised in this Certificate can be registered unless a




e ; Y
3 {xcl. ::L'_ ool \'ﬁ IR el o s

—

1 b 1
TR Bt I 1 .21 H : {

| RAISHRI MEDIA PRIVATE LIMITED

(Incorporated under the Companies Act, 1956)
Regd. Office: “BHAVANAP, 1st Floor,

422 Veer Savarkar Road , Prabhadevi, Mumbai - 400 025. o
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THIS IS TO CERTIFY that the person(s) named in this certificate is/are the Registered Hugidcr{s) of the |

within-mentioned share(s) bearing the distinctive number(s) hercin specified in the above Compa}ny sub_ieclt

to the Memorandum and Articles of Association of the _Co_mpan}' and- that the" a|;110unt endorsed thereon has
|| been paid up on eéch of the said shares.

EQUITY SHARES EACH OF RUPEES 100/~
- AMOUNT PAID UP PER SHARE RUPEES 100/-
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Given under the Common Seal of the Company at Mumbal this 15 day of AAReH '390? = .

’b\ __Director
/
Tk Director

k.tﬁ_.- Authorized Signatory |
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NEHA RAJJAT BARJATYA
Rajshri, 39 Worli Sea Face, Worli, Mumbai — 400 030

01* September 2016

To,

Emergic Venture Capital Pvt. Ltd.
304, Tulsiani Chambers,

212, Nariman Point,

Mumbai - 400 021

Dear Sir,

Forwarding herewith a cheque no. 000036 dated 01° September 2016 drawn on HOFC
Bank Ltd, Prabhadevi Branch, Mumbai, for Rs.1,00,000/- (Rupees One Lac Only) towards

consideration for transfer of 1000 Equity Shares of Rs.100/- each in Rajshri Media Private
Limited.

Kindly acknowledge the receipt of the same.
Thanking you,
Yours faithfully,

i

Neha Rajjat Barjatya

JERSIC VERTURE €704 7T, 47D,
=R “QB/CMM

BIRCCTOR

TRUE COPY
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EMERGIC VENTURE CAHTA[ Privare Limited
CIN : U72900M 2001 TC131238" |

Regd. Office : 304, Tulsiani Chambers, 712, Nariman Point, Mumbai - 400 021, INDIA.
Tel.: 2284 2959 / 2284 4904 Fax : 91-22-2202 3904,

Date : 01/09/2016

To,

Ms, Neha Barjatya,

Rajshri, 39 Worli Sea Face,

Worli, Mumbai — 400 030.

Subject : Handover of Two Original Share Certificates of M/s Rajshri Media Pvt. Ltd. to You.

Dear Madam,

We are handing over two Original Share Certificates (Certificate No. 23 being 200 Equity Share and rio.
24 being 800 Equity Shares) of Rajshri Media Pvt. Ltd. to you in the name of Emergic Venture Capital Pvt.
Ltd. for full and final consideration of Rs. 1,00,000/-,

Kindly receive the above two Original Share Certificates and acknowledge the receipt of the same.

Thanking you.

Yours faithfully,
For Emergic Venture Capital Pvt, Ltd.

e O %"@w\c

C. M. Jain
Director

TRUE COPY
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ADVJCATE FOR THE

RESPONDENT / BERENDANT

Corp. Office : 402, Peninsula Chambers, Morarjee Mills Compound, Ganpatrao Kadam Marg,
Lower Parel (W), Mumbai - 400 013, INDIA.



RESOLUTION PASSED IN THE MEETING OF THE BOARD OF DIRECTORS OF
RAJSHRI FILMS (P) LTD. HELD ON 22"° NOVEMBER.2016 AT THE OFFICE
OF THE COMPANY AT BHAVANA,1°" FLOOR, 422 VEER SAVARKAR ROAD.
MUMBAI — 400 025

“RESOLVED THAT, Shri Kiran Rathod be and is hereby authorized to represent the
Company before the National Company Law Tribunal at the hearing of the Company
Petition, Application or any proceedings filed by Emergic Venture Capital Pvt. Ltd.
against the Company”.

“RESOLVED FURTHER THAT, Shri Kiran Rathod be and is hereby authorized to
engage any advocate/solicitor, sign vakalatnama, file Affidavits,  Written Statement,
Reply, documents evidences, declaration, letters etc. in the said Company Petition,
Application or any proceedings on behalf of the Company”.

“RESOLVED FURTHER THAT, Shri Kiran Rathod be and is hereby authorized to enter
into compromise and settlement of the said Company Petition, Application or any
proceedings filed by Emergic Venture Capital Pvt. Ltd. against the Company, including
filing, executing and signing consent terms and other documents that may be
considered apprepriate in the interest of the Company”.

r/

For RAJSHRI FILMS (P) LTD.

(KAMAL KUMAR BARJATYA)
DIRECTOR

TRUE COPY
KATARIYA & ASSOCIATES

ADVOCAT%SR THE
RESPONDENT/DEEENDANT



RESOLUTION PASSED IN THE MEETING OF THE BOARD OF DIRECTORS OF
RAJSHRI PICTURES PRIVATE LIMITED HELD ON 22"° NOVEMBER 2016 AT THE
OFFICE OF THE COMPANY AT BHAVANA,1*" FLOOR, 422 VEER SAVARKAR
ROAD, MUMBAI — 400 025

‘RESOLVED THAT, Shri Kiran Rathod be and is hereby authorized to represent the
Company before the National Company Law Tribunal at the hearing of the Company
Petition, Application or any proceedings filed by Emergic Venture Capital Pvt. Ltd.
against the Company”.

‘RESOLVED FURTHER THAT, Shri Kiran Rathod be and is hereby authorized to
engage any advocate/soiicitor, sign vakalatnama, file Affidavits, Written Statement,
Reply, documents evidences, declaration, letters etc. in the said Company Petition,
Application or any proceedings on behalf of the Company’”. ;

‘RESOLVED FURTHER THAT, Shri Kiran Rathod be and is hereby authorized to enter
into compromise and settlement of the said Company Petition, Application or any
proceedings filed by Emergic Venture Capital Pvt. Ltd. against the Company, including
filing, executing and signing consent terms and other documents that may be
considered appropriate in the interest of the Company”.

SHRI PICTURES (P) LTD-

(KAMAL KUMAR BARJATYA)
DIRECTOR

TRUE COPY
KATARIYA & ASSOCIATES

ADVOCATE FOR THE
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RESOLUTION PASSED IN THE MEETING OF THE BOARD OF DIRECTORS OF
RAJSHRI PRODUCTIONS PRIVATE LIMITED HELD ON 22"° NOVEMBER 2016 AT
THE OFFICE OF THE COMPANY AT BHAVANA 15" FLOOR, 422 VEER SAVARKAR
ROAD, MUMBAI — 400 025

‘RESOLVED THAT, Shri Kiran Rathod be and is hereby authorized to represent the
Company before the National Company Law Tribunal at the hearing of the Company
Petition, Application or any proceedings filed by Emergic Venture Capital Pvt. Ltd.
against the Company”.

‘RESOLVED FURTHER THAT, Shri Kiran Rathod be and is hereby authorized to
engage any advocate/solicitor, sign vakalatnama, file Affidavits, Written Statement,
Reply, documents evidences, declaraticn, letters etc. in the said Company Petition,
Application or any proceedings on behalf of the Company”.

‘RESOLVED FURTHER THAT, Shri Kiran Rathod be and is hereby authorized to enter
into compromise and settlement of the said Company Petition, Application or any
proceedings filed by Emergic Venture Capital Pvt. Ltd. against the Company, including
filing, executing and signing consent terms and other documents that may be
considered appropriate in the interest of the Company”.

r RAJ Ry/RODUCﬂONs (P) LTD.
_—

/

(KAMAL KUMAR BARJATYA)
MANAGING DIRECTOR
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Sargam Pictures Private Limited

- "Bhavana", 1st Floor, 422, Veer Savarkar Road, Prabhadevi, Mumbai - 400 025, India.
Phone: [91'22] 2430 7683, 6616 0800 » Fax : (91-22) 2422 9181 » E-mail: iﬂfﬂ@fﬂf!&hl‘i.l’.’ﬂl‘l‘l . www_ujshriprodudiuns_com
Registered Office : 41, Satya Vihar Colony, Lal Kothi, Jaipur - 302 015. (Rajasthan)

CIN. J92120R}1950PTC001741

RESOLUTION PASSED IN THE MEETING OF THE BOARD OF DIRECTORS OF
SARGAM PICTURES PRIVATE LIMITED HELD ON 22 NOVEMBER,2016 AT THE
OFFICE OF THE COMPANY AT BHAVANA.1°" FLOOR, 422 VEER SAVARKAR
ROAD, MUMBAI - 400 025

“RESOLVED THAT, Shri Kiran Rathod be and is hereby authorized to represent the
Company before the Nationai Company Law Tribunal at the hearing of the Company
Petition, Application or any proceedings filed by Emergic Venture Capital Pvt. Ltd.
against the Company”.

‘RESOLVED FURTHER THAT, Shri Kiran Rathod be and is hereby authorized to
engage any advocate/solicitor, sign vakalatnama, file Affidavits, Written Statement,
Reply, documents evidences, declaration, letters etc. in the said Company Petition,
Application or any proceedings on behalf of the Company”.

"‘RESOLVED FURTHER THAT, Shri Kiran Rathod be and is hereby authorized to enter
into compromise and settlement of the said Company Petition, Application or any
proceedings filed by Emergic Venture Capital Pvt. Ltd. against the Company, including
filing, executing and signing consent terms and other documents that may be
considered appropriate in the interest of the Company”.

or RARGAM PICTURES PRIVATE LIMITED.

(KAMAL KUMAR BARJATYA)
DIRECTOR

TRUE Copy
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CIN U74999MH1999PTC121253

RESOLUTION PASSED IN THE MEETING OF THE BOARD OF DIRECTORS OF

RAJSHRI INTERNATIONAL (P) LTD. HELD ON 22"P NOVEMBER,2016 AT THE
OFFICE OF THE COMPANY AT BHAVANA,1°" FLOOR, 422 VEER SAVARKAR

ROAD, MUMBAI — 400 025

"‘RESOLVED THAT, Shri Kiran Rathod be and is hereby authorized to represent the
Company before the National Company Law Tribunal at the hearing of the Company
Petition, Application or any proceedings filed by Emergic Venture Capital Pvt. Ltd.
against the Company”. '

‘RESOLVED FURTHER THAT, Shri Kiran Rathod be and is hereby authorized to
engage any advocate/solicitor, sign vakalatnama, file Affidavits, Written Statement,
Reply, documents evidences, declaration, letters etc. in the said Company Petition,
Application or any proceedings on behalf of the Company”.

“RESOLVED FURTHER THAT, Shri Kiran Rathod be and is hereby authorized to enter
into compromise and settlement of the said Company Petition, Application or any
Proceedings filed by Emergic Venture Capital Pvt. Ltd. against the Company, including
filing, executing and signing consent terms and other documents that may be
considered appropriate in the interest of the Company”.

I INTERNATIONAL (P) LTD.

(KAMAL KUMAR BARJATYA)
DIRECTOR

TRUE copy
KATARIYA & ASSOCIATES
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Rajshri Foundation

Poonam Chambars - B Wing, 2nd Floor
Dr. A. B. Road, Worli, Mumbai - 400 018 India
Tel: +91 22 6610 2222 + E-mail: mail@rajshri.com

RESOLUTION PASSED IN THE MEETING OF THE BOARD OF TRUSTEES OF RAJSHRI FOUNDATION
HELD ON 09th November 2016 AT THE REGISTERED OFFICE OF THE TRUST AT Poonam
Chambers, B-Wing, 2nd Floor, Dr.Annie Besant Road, Worli, Mumbai - 400 018,

“RESOLVED THAT, Mr. Kiran Rathod be and is hereby authorized to represent the Trust before
the National Company Law Tribunal at the hearing of the Company Petition, Application or any
proceedings filed by Emergic Venture Capital Pvt. Ltd against the Trust.”

“RESCLVEDR FURTHER THAT Mr. Kiran Rathod be and is hereby authorized to engage any
acvocate/solicitor, sign vakalatnama, file Affidavits, Written Statement, Reply, documents,
evidences, declarations, letters etc. in the said Company Petition, Application or any
proceedings on behalf of the Trust.”

“RESOLVED FURTHER THAT Mr. Kiran Rathod be and is hereby authorized to enter into
compromise and settlement of the said Company Petition, Application or any proceedings filed
by 'Emergic Venture Capital Pvt. Ltd. against the Trust, including filing, executing and signing
consent terms and other documents that may be considered appropriate in the interest of the
Trust .”

Rajshri Foundation

Neha Barjatya
Truste

TRUE COPY
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Rajshri Entertainment Private Limited

.
Poanam Chambers - B Wing, 2nd Floor, Dr. Annie Besant Road, Worli, Mumbai - 400 018, India
Tei: +91 22 6510 2222 * E-mail: mail@rajshri.com
CIN: U92112MH1992PTC068612

RESOLUTION PASSED IN THE MEETING OF THE BOARD OF DIRECTORS OF RAJSHRI
ENTERTAINMENT PRIVATE LIMITED HELD ON 07th November 2016 AT THE REGISTERED OFFICE
OF THE COMPANY AT Poonam Chambers, B-Wing, znd Floor, Dr.Annie Besant Road, Worli,
Mumbai - 400 018.

“RESOLVED THAT, Mr. Kiran Rathod be and is hereby authorized to represent the Company
before the National Company Law Tribunal at the hearing of the Company Petition, Application
or any proceedings filed by Emergic Venture Capital Pvt. Ltd against the Company.”

“RESOLVED FURTHER THAT Mr. Kiran Rathod be and is hereby authorized to engage any
advocate/soiicitor, sign vakalatnama, file Affidavits, Written Statement, Reply, documents,
evidences, declarations, letters etc. in the said Company Petition, Application or any
proceedings on behalf of the Company.”

“RESOLVED FURTHER THAT Mr. Kiran Rathod be and is hereby authorized to enter into
compromise and settlement of the said Company Petition, Application or any proceedings filed
by Emergic Venture Capital Pvt. Ltd. against the Company, including filing, executing and signing
consent terms and cther documents that may be ccnsidered appropriate in the interest of the
Company .”

ey

Raishri Entertainment Private Limited

Ao

Neha Barjatya Kamal Kumar Barjatya
Managing Directer Director
TRUE cOPY

KATARIYA & ASSOCIATES
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308, 3rd Floor, Tardeo A/C Market Bidg., Pandit M.M.Malviya Marg,
Tardeo, Mumbai - 400 034, India, E-mail; mail@rajshri.com

CIN: U92112MH1992PTC068611

RESOLUTION PASSED IN THE MEETING OF THE BOARD OF DIRECTORS OF RAJSHRI
ENTERTAINMENT PRIVATE LIMITED HELD ON 07th November 2016 AT THE REGISTERED OFFICE
OF THE COMPANY AT 305, 3rd floor, Tardeo A/C Market Bldg., Pandit M.M.Malviya Marg,
Tardeo, Mumbai - 400 034.

“RESOLVED THAT, Mr. Kiran Rathod be and is hereby authorized to represent the Company
before the National Company Law Tribunal at the hearing of the Company Petition, Application
or any proceedings filed by Emergic Venture Capital Pvt. Ltd against the Company.”

“RESOLVED FURTHER THAT Mr. Kiran Rathod be and is hereby authorized to engage any
advocate/solicitor, sign vakalatnama, file Affidavits, Written Statement, Reply, documents,
evidences, declarations, letters etc. in the said Company Petition, Application or any
proceedings on behalf of the Company ”

“RESOLVED FURTHER THAT Mr. Kiran Rathod be and is hereby authorized to enter into
compromise and settlement of the said Company Petition, Application or any proceedings filed
by Emergic Venture Capital Pvt. Ltd. against the Company, including filing, executing and signing
consent terms and other documents that may be considered appropriate in the interest of the
Company .”

Rajshri Entertainment Private Limited

N

Neha Barjatya
Managing Director

TRUE COPY
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TO ALL TO WHOM THESE PRESENTS SHALL COME, I,

amal Kumar Barjatya, aged 78 years, of Indian Inhabitant

WHEREAS 1 am Respondent No. 03 in the Company Petition
No.17 of 2016 filed by Emergic Venture Capital Pvt. Ltd. against
Rajshri Media Pvt. Ltd. and others before the National Company
Law Tribunal. (hereinafter for brevity's sake referred to as “the
. said Company Petition”); -
? AND WHEREAS I am desirous of appointing Shri Kiran
| Rathdd having office addréss at “Tardeo A/C Market, 305, 3rd floor,
Pandit Madan Mohan Malviya Marg, Tardeo, Mumbai - 400 034",
(hereinafter referred to “my said Attorney”) to be my true and
lawful Attorney to do execute and perform all or any of the
following acts, deeds, matters and things in respect of the ﬁaid

Sy

Company Petition, Application and any other connected 3 ga

i
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proceedings as hereinafter appearing, which my said Attorney¥ha
consented to do:

NOW KNOW YE ALL MEN THESE PRESENTS WITNESS

»E

nominate and appoint Shri Kiran Rathod to be my frue

0 |

lawful Attorney to do execute and perform in my name angl 0
b

behalf all or any of the following acts, deeds, matters an% t
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1. To appear on my behalf before the Hon’ble National Company
Law Tribunal and tc represent me in the said Company Petition,
Application and other connected legal proce.cdings filed against me.
2. To enter into settlement and/or negotiations with regard to
the said Company Petition filed by Emergic Venture Capital Pvt.
Ltd. against Rajshri Media Pvt. Ltd. and others before the National
Company Law Tribunal and for that purpose to sign, execute and
file all such applications, consent terms, documents, agrcements
affidavits, declarations, replies, letters etc. and all other necessary

writings for the same.

3. To nominate, appoint, engage and authorise Solicitors,

Advocates, vakils, and to sign and give Warrants or Vakalatnamas

or other authorities as may be necessary and rctaincrs. from time
to time and to revoke their appointments and pay their
remuneration in respect cf the said Company Petition, Applications
or other connected legal proceedings ﬁle:d against me.

4. On my behalf to adjust, settle, compromise or submit to any
negotiations, company petition, suit, litigations that may be filed
by or against me or that may be filed by my said Attorney on my
behalf by virtue of these presents in any court of law.

S. To appoint, substitute or substitute in place of said Attorney
with same or limited powers as are herein contained and at their
will and pleasure to remove them and appoint other or others in
their place with same or limited powers as are contained in this

Power of Attorney.

6. And to do everything whatsoever which may be deemed



pertaining to the said Company Petition, Applications and any
other connected legal proceedings filed against me.

1 And generally to do and cause to be done all acts, deeds,
matters and things as my said Attorney shall think fit and proper
for the purpose hereinabove stated in respect of the said Company
Petition, Application and any other connected legal proceedings
filed against me.

8. And this Power of Attorney shall be accessible to my said
Attorney both during my presence and in my absence.

9. And 1 hereby agree and undertake to ratify and confirm

whatever my said Attorney shall lawfully do or cause to be done as

aforesaid by virtue of these presents.

IN WITNESS WHEREOF I have put my hands at

Mumbai this -_:_.,C,Lk day of  [\ewe- 2016.

SIGNED AND DELIVERED )

by the withinnamed )
Shri Kamal Kumar Barjatya )
in the presence of )
e Before me,

el \ : R > ‘!:{' : .
ConstitQited Attorney “o/ND\B. ﬂeﬁ‘-‘.‘-t‘ﬁﬁggﬁg AND NOTARY
=2 T GovT OF MOM L iage
Identified by me ma.:s.m-:ﬂaw-“*“'“?waw
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TO ALL TO WHOM THESE PRESENTS SHALL COME, I, _Ajit
Kumar Barjatya, aged 68 years, of Indian Inhabitant residing at

“Rajshri, 39, Worli Seaface, Mumbai - 400 030." SEND

GREETINGS :

WHEREAS I am Respondent No. 04 in the Company Petition
No.17 of 2016 filed by Emergic Venture Capital Pvt. Ltd. against

Rajshri Media Pvt. Ltd. and others before the National Company
Law Tribunal. (hereinafter for brevity's sake referred to as “the
said Company Petition”);

AND WHEREAS | am desirous of appointing Shri Kiran s..

\. .‘. 3
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Pandit Madan Mohan Malviya Marg, Tardeo, Mumbai - 400 034”. «@
(hereinafter referred to “my said Attorney”) to be my true and T |
\ lawful Attorney to do execute and perform all or any of the Eﬂ
l’.‘}al:’i

ha
following acts, deeds, matters and things in respect of the %ld

Company Petition, Application and any other connected |

Malg
6
&

as

proceedings as hereinafter appearing, which my said Attorney

3 {15342 ) HYOVG “TV0H WV
¥0US ISHLY "SI YTIHSTY 76 VGV
QLT HNYS A0-0) LNVIEN WD L

consented to do:

ﬁfﬂ"iﬂbﬁ&ﬂff

NOW KNOW YE ALL MEN THESE PRESENTS WI_Tg\I
=4

P2l

o4 |&
THAT 1, Ajit Kumar Barjatya do hereby irrevocably corsfjiis

a s
‘4
»
g

nominate and appoint Shri Kiran Rathod to be my tlé‘uc d -
z % -
lawful Attorney to do execute and perform in my name an<£ oruxl}z 4
3
behalf all or any of the following acts, deeds, matters and th§g§ ZEE
} 5 3:.-

o tn avarrica - all e smar bt la e B lmicein e s wmsisimas i e oo - -t



1. To appear on my behalf before the Hon’ble National Company
Law Tribunal and to represent me in the said Company Petition,
Application and other connected legal proceedings filed against me.
2. ’fo enter into settlement and/or negotiations with regard to
the said Company Petition filed by Emergic Venture Capital Pvt.
Ltd. against Rajshri Media Pvt. Ltd. and others before the National
Company Law Tribunal and for that purpose to sign, execute and
file all such applications, consent terms, documents, agreements
affidavits, declarai;’ions, replies, letters etc. and all other necessary
writings for the same.

3. To nominate, appoint, engage and authorise Solicitors,
Advocates,l vakils, and tlo sign and give Warrants or Vakalatnamas
or other authorities as may be necessary and retainers from time
to time and to revoke their appointments and pay their
remuneration in respecrt of the said Company Petition, Applications
or other connected legal proceedings filed against me.

4. On my behalf to adjust, settle, compromise or submit to any
negotiations, company petition, suit, litigations that may be filed
by or against me or that may be filed by my said Attorney on my

behalf by virtue of these presents in any court of law.

5. To appoint, substitute or substitute in place of said Attorney
with same or limited powers as are herein contained and at their
will and pleasure to remove them and appoint other or others in
their place with same or limited powers as are contained in this

Power of Attorney.

=
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N A other connected legal proceedings filed against me,

St 7. And generally to do and cause to be done all acts, deeds,

matters and things as my said Attcrney shall think fit and proper
for the purpose hereinabove stated in respect of the said Company
Petition, Application and any other connected legal proceedings
filed against me.

8. And this Power of Attorney shall be accessible to my said
Attorney both during my presence and in my absence.

9. And I hereby agree and undertake to ratify and confirm
whatever my said Attorney shall lawfully do or cause to be done as

aforesaid by virtue of these presents.

IN WITNESS WHEREOF I have put my hands at

Mumbai this 33ptf dayof (ew:-  2016.

SIGNED AND DELIVERED )
by the withinnamed ) N*Q‘__(
Shri Ajit Kumar Barjatya ) -
in the presence of )
Before me,
[ accept :

¥

Constitutéd Attorn
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POWER OF ATTORNEY

TO ALL TO WHOM THESE PRESENTS SHALL COME, I, _Raj

Kumar Barjatya, aged 75 years, of Indian Inhabitant residing at

“Rajshri, 39, Worli Seaface, Mumbai - 400 030. SEND

GREETINGS :
WHEREAS I am Respondent No. 05 in the Company Petition

., No.17 of 2016 filed by Emergic Venture Capital Pvt. Ltd. against
" Rajshri Media Pvt. Ltd. and others before the National Company

Law Tribunal. (hereinafter for brevity's sake referred to as “the

: said Company Petition”);

AND WHEREAS 1 am desirous of appointing Shri Kiran
// Rathod having office address at “Tardeo A/C Market, 305, 3rd floor,.

Pandit Madan Mohan Malviya Marg, Tardeo, Mumbai - 400 034”.-'.'

lawful Attorney to do execute and perform all or any of Lhe

following acts, deeds, matters and things in respect of the sgd ;

A consented to do:

NOW KNOW YE ALL MEN THESE PRESENTS WITNBSS

THAT I, Raj Kumar Barjatya do hereby irrevocably co@ﬁi '

. El - - . ; ..I F ;;‘I‘I

nominate and appoint Shri Kiran Rathod to be my truée 3

lawful Attorney to do execute and perform in my name an@ orﬁ‘ng
QQ

-0 =

behalf all or any of the following acts, deeds, matters ang t@mgﬁ

w1 3

and to exercise all or any of the following powers in respecg oﬂh’é

ON

(hereinafter referred to “my said Attorney”) to be my true and 2

A ISHEHGY
I¥Loads



1. To appear on my behalf before the Hon’ble National Company
Law Tribunal and to represent me in the_ said Company Petition,
Application and other connected legal proceedings filed against me.
2 To enter into settlement and/or negotiations with regard to
the said Company Petition filed by Emergic Venture Capital Pvt.
Ltd. against Rajshri Media Pvt. Ltd. and others before the National
Company Law Tribunél and for that purpose to sign, execute and
file all such applications, consent terms, documents, agreements
affidavits, declarations, replies, letters etc. and all other necessary

L

writings for the same.

3. To nominate, appoint, engage and authorise Solicitors,
Advocates, vakils, and to sign and give Warrants or Vakalatnamas
or other authorities as may be necessary and retainers from time
to time and to revoke their appoifntments and pay their
remuneration in respect of the said Company Petition, Applications
or other connected legal proceedings filed against me.

4. On my behalf to adjust, setile, compromise or submit to any
negotiations, company petition, suit, litigations that may be filed
by or against me or that may be filed by my said Attorney on my

behalf by virtue of these presents in any court of law.

B. To appoint, substitute or substitute in place of said Attorney
with same or limited powers as are herein contained and at their
will and pleasure to remove them and appoint other or others in
their place with same or limited powers as are cbnta.ined in this

Power of Attorney.

6. And to do everything whatsoever which may be deemed



pertaining to the said Company Petition, Applications and any
other connected legal proceedings filed against me.

T And generaliy to do and cause to be done all acts, deeds,

matters and things as my said Attorney shall think fit and proper
for the purpose hereinabove stated in respect of the said Company
Petition, Application and any other connected legal proceedings
filed against me.

8. And this Power of Attorney shell be accessible to my said
Attorney both during my presence and in my absence.

0. And 1 hereby agree and undertake to ratify and confirm
whatever my said Attorney shall lawfully do or cause to be done as

aforesaid by virtue of these presents.

IN WITNESS WHEREOF I have put my hands at

Mumbai this =% dayof (Ned- 2016.
SIGNED AND DELIVERED )
by the withinnamed )
Shri Raj Kumar Barjatya )
in the presence of )
e

RrR. K.
Regd. No. 7757 _flALLl
ADVOUNTE A wD MOTARY

GOVY. OF IN CnA e
86d.: J. M. Naga, & s rd Fokri
Sl Kotiwada, Mumbe - 400 03

Constitutfd Attorney

Tdam+tifinad By ma
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R. K, GUPTA
Regd. No. 7757
Mumbai
\ "z \ MAHARASHTRA
6‘,% 4
NHenT O

TO ALL TO WHOM THESE PRESENTS SHA

Sooraj_R. Barjatya, aged 51 years, of Indian Inhabitant residing at

39, Worli Seaface, Mumbai - 400 030.” SEND

Pandit Madan Mohan Malviya Marg, Tardeo, Mumbai - 400 034", S
(hereinafter referred to “my said Attorney”) to be my true and ‘ 2
f.

T

lawful Attorney to do execute and perform all or any of the :%

g

3,

5

following acts, deeds, matters and things in respect of the said _ \
I_'E:j

Company Petition, Application and any other connected le

proceedings as hereinafter appearing, which my said Attorney Fas E

E
consented to do: 2 8
& gggg
NOW¢ KNOW YE ALL MEN THESE PRESENTS WITNEES ﬁgg
gs

B8
THAT 1, Sooraj R. Barjatya do hereby irrevocably constitute,
w3}
28w
nominate and appoint Shri Kiran Rathod to be my txgg '

lawful Attorney to do execute and perform in my name and, onﬁua I'
' P o8 »

(00 ]

=

behalf all or any of the following acts, deeds, matters and thidgd
[« S ==

S g >

ANA A0 eteretat all nm o s AT el e i e e i s il 2



1. To appear on my behalf before the Hon’ble National Company
Law Tribunal and to represent me in the said Company Petition,
Application and ether connected legal proceedings filed against me.
2 To enter into settlement and/or negotiations with regard to
the said Company Petition filed by Emergic Venture Capital Pvt.
Ltd. against Rajshri Media Pvt. Ltd. and others before the National
Company Law Tribunal and for that purpose to sign, execute and
file all such applications, consent terms, documents, agreements
affidavits, declarations, replies, letters etc. and all other necessary
writings for the same.

3. To nominate, appoint, engage and authorise Solicitors,
. Advocates, vakilsl, and {o sign and give Warrants or Vakalatriamas
or other authorities as may be necessary and retainers from time
to time and to revoke their appointments and pay their
remuneration in respect of the said Company Petition, Applications
or other connected legal proceedings filed against me.

4.  On my behalf to adjus®, settle, compromise or submit to any
negotiations, company petition, suit, litigations that may be filed
by or against me or that may be filed by my said Attorney on my

behalf by virtue of these presents in any court of law,

S. To appoint, substitute or substitute in place of said Attorney
with same or limited powers as are herein contained and at their
will and pleasure to remove them and appoint other or others in

their place with same or limited powers as are contained in this

Power of Attorney.

6- And to dD avervthing whoetomeae o 1 s



pertaining to the said Company Petition, Applications and any
other connected lega! proceedings filed against me.

7. And generally to do and cause to be done all acts, deeds,
matters and things as my said Attorney shall think fit and proper
for the purpose hereinabove stated in respect of the said Company
Petition, Application and any other connected legal proceedings
filed against me.

8.  And this Power of Attorney shall be accessible to my said
Attorney both during my presence and in my absence.

9. And | hereby agree and undertake to ratify and confirm
whatever my said Attorney shall lawfully do or cause to be done as

aforesaid by virtue of these presents.

IN WITNESS WHEREOF I have put my hands at

Mumbai this 2ok day of Vel  2016.

SIGNED AND DELIVERED )

by the withinnamed

Shri Sooraj R. Barjatya

in the presence of

I accept :

( ' I \¢
s R. K. GUPTA
Constltutn:/-ﬁ Attorney Regd. No. 7757 BALLE
F'DVOL ATE AHD NOTARY

Rdd.: J. M, '\a,v S. M R, Kokr Agat
Shon Koliwada, Muimbe - 400 037

Tod s ™~ 3 9
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— ,*;: /'Company Petition, Application and any other connected lfgal e

POWER OF ATTORNEY

: + i
TO ALL TO WHOM THESE PRESENTS SHALL COME, I,
Urmila Ajit Kumar Barjatya, aged 68 years, of Indian Inhabitant

residing at “Rajshri, 39, Worli Seaface, Mumbai - 400 030.” SEND

WHEREAS I am Respondent No. 07 in the Company Petition
No.17 of 2016 filed by Emergic Venture Capital Pvt. Ltd. against
. Rajshri Media Pvt. Ltd. and others before the National Company
Law Tribunal. (hereinafter for brevity's sake referred to as “the
said Company Petition”);

AND WHEREAS I am desirous of appointing Shri Kiran

‘Rathod having office address at “Tardeo A/C Market, 305, 3rd {loor,

Pandit Madan Mohan Malviya Marg, Tardeo, Mumbai - 400 034”.

4{"33_’-,"_"_!!-"'-,‘._ :

(hereinafter referred to “my said Attorney”) to be my true and
: awful Attorney to do execute and perform all or any of the

"<';<z
ollowmg acts, deeds, matters and things in respect of the seud &j

proceedings as hereinafter appearing, which my said Attorneéha

consented to do: ’

TULTHRYE 4000 VTGN S0 T

THAT I, Urmila Ajit Kumar Barjatya do hereby irrevo#ably g

constitute, nominate and appoint Shri Kiran Rathod tazlﬂe!grgu )

true and lawful Attorney to do execute and perform in my %

2682

and on my behalf all or any of the following acts, dccdsg;mageré g G

and things and to exercise all or any of the following pgweg it g
¢ W 7 3
respect of the said Company Petition, Application amd &Sthér Z=¢



| |

1. To appear on my behalf before the Hon’ble National Company
Law Tribunal and to represent me in the said Company Petition,
Application and other connected legal proceedings filed against me.
2. To enter into settlement and/or negotiations with regard to
the said Company Petition filed by Emergic Venture Capital Pvt.
Ltd. against Rajshri Media Pvt. Ltd. and others before the National
Company Law Tribunal and for that purpocse to sign, execute and
file all such applicafions, consent terms, documcﬁts, agreements
affidavits, declarations, replies, letters etc. and all other necessary
writings for the same.

3. To nominate, appoint, engage and authorise Solicitors,
Advocates, vakils, and to sign and give Warrants or Vakalatnamas
or other authorities as may be necessary and retainers from‘ time
to time and to revoke their appointments and pay their
remuneration in respect of the said Company Petition, Applications
or other connected iegal proceedings filed against me.

4.  On my behalf to adjust, settle, compromise or submit to any
negotiations, company petition, suit, litigations that may be filed
by or against me or that may be filed by my said Attorney on my

behalf by virtue of these presents in any court of law.

5. To appoint, substitute or substitute in 'place of said Attorney
with same or limited powers as are herein contained and at their
will and pleasure to remove them and appoint other or others in
their place with same or limited powers as are contained in this

Power of Attorney.

6. And to do everything whatsoever which may be deemed



pertaining to the said Company Petition, Applications and any
other connected legal proceedings filed against me.

7. And generally to do and cause to be done all acts, deeds,
matters and things as my said Attorney shall think fit and proper
for the purpose hereinabove stated in respect of the said Company
Petition, Application and any other connected legal proceedings
filed against me.

8. And this Power of Attorney shall be accessible to my said
Attorney both during my presence and in ray absence.

9. And [ hereby agree and undertake to ratify and confirm
whatever my said Attorney shall lawiully do or cause to be done as

aforesaid by virtue of these presents.

IN WITNESS WHEREOF I have put my hands at

Mumbai this 2085 dayof new. 2016,

SIGNED AND DELIVERED - )

by the withinnamed

Smt Urmila Ajit Kumar Barjatya

in the presence of

I accept :
: ( J_Qihe
Constituted/Attorney . K, C T :
Regd. No. 7757 HALLY
ADVOCATE AND NOTARY
GOVT. OF INDIA

Add.; J. M. Nagar, 5. M. Rd., Kokri Agat
s g e O Sion Kolwada, Mumnbe - 400 Q37
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TO ALL TO wWHOM THESE PRESENTS SHALL COME, I,

Devansh S. Barjatya, aged 25 years, of Indian Inhabitant residing
at “Rajshri, 39, Worl; Scaface, Mumbaj - 400 030.” SEND
GREETINGS :

WHEREAS | am Respondent No. 08 in the Company Petition
No.17 of 2016 filed by Emergic Venture Capital Pvt, Ltd. against

Rajshri Media Pvt, Ltd. and others before the Nationa] Company

;; Law Tribunal. (hereinafter for brevity's sake referred to as “the

said Company Petition”);

AND WHEREAS I am desirous of appointing Shri Kiran
Rathod f]aving office address at “Tardeo A/C Market, 305, 3rd {loor,
Pandit Madan Mohan Malviya Marg, Tardeo, Mumbaij - 400 034", ‘L’é)

(hereinafter referred to ‘my said Attorney”) to be my true and

.

*

lawful Attorney to do €xecute and perform all or any of the -

following acts, deeds, matters and things in respect of the %id g

!

=
proceedings as hereinafter appearing, which my said Attorney ?‘as

MY U

TTINSIE UG Yearyn

LT VS A0 e

Company Petition, Application and any other connected

/5y
g

consented to do: B

NOW KNOW YE ALL MEN THESE PRESENTS Wg‘éﬁﬁﬁ g ;'p §
THAT I, Devansh g, Barjatya do hereby irrevocably cor%ét%@j” ‘ﬂ
nominate and appoint  Shri Kiran Rathod to be my trgw 2;15 gé
lawful Attorney to do execute and perform in my name anci” on§n3§ E,‘,’:":
behalf all or any of the following acts, deeds, matters ancgI t}wé?g; gg ;

I X § =

and to exercise al] or any of the following nemere S, ooer | &
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To appear on my behalf before the Hon’ble National Company
Law Tribunal and to represent me in the said Company Petition,
Application and other connected legal proceedings filed against me.
2. To enter into settlement and/or negotiations with regard to
the said Company Petition filed by Emergic Venture Capital Pvt.
Ltd. against Rajshri Media Pvt. Ltd. and others before the National
Company Law Tribunal and for that purpose to sign, execute and
file all such applications, consent terms, documents, agreements
affidavits, declarations, replies, letters etc. and all other necessary
writings for the same.

3. To nominate, appoint, engage and authorise Solicitors,
Advocates, vakils, and to sign and give Warrants or Vakalatnamas
or other authorities as may be necessary and retainers from time
to time and to r.evokc their appointments and pay their
remuneration in respect of the said Company Petition, Applications
or other connected legal proceedings filed against me,

4. On my behalf to adjust, settle, compromise or submit to a.ﬁy
negotiations, company petition, suit, litigations that may be filed
by or against me or that may be filed by my said Attorney on my

behalf by virtue of these presents in any court of law,

5. To appoint, substitute or substitute in place of said Attorney
with same or limited powers as are herein contained and at their

will and pleasure to remove them and appoint other or others in

their place with same or limited powers as are contained in this

Power of Attorney.

6. ARl o do evEruthitng whalkarirat el ol S e el



j pertaining to the said Con.pany Petition, Applications and any

other connected legal proceedings filed against me.

7. And generally to dc and cause to be done all acts, deeds,
matters and things as my said Attorney shall think fit and proper
for the purpose hereinabove stated in respect of the said Company

Petition, Application and any other connected legal proceedings

filed against me.

8. And this Power of Attorney shall be accessible to my said
Attorney both during my presence and in my absence.

9. And [ hereby agree and undertake to ratify and confirm

whatever my said Attorney shall lawfully do or cause to be done as

aforesaid by virtue of these presents.

IN WITNESS WHEREOF 1 have put my hands at

Mumbai this 2otk day of e 2016.

SIGNED AND DELIVERED )

by the withinnamed )

Master Devansh S. Barjatya ) %

in the presence of ]

1EQUININ 3
1§L4 0N 'PbOY !
vidno %o /,‘L !

I accept :
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POWER OF ATTORNEY

TO ALL TO WHOM THESE PRESENTS SHALL COME, 1,
Avnish S. Barjatya, aged 23 years, of Indian Inhabitant residing at

“Rajshri, 39, Worli Seaface, Mumbai - 400 030.” SEND
GREETINGS :

WHEREAS I am Respondent No. 09 in the Company Petition

No.17 of 2016 filed by Emergic Venture Capital Pvt. Ltd. against
Ra_]shrl Media Pvt. Ltd. and others before the National Company
Law Tribunal. (hereinafter for brevity's sake referred to as “the
said Company Petition”);

AND. WHEREAS I am desirous of appointing Shri Kiran
R thod having office address at “Tardeo A/C Market, 305, 3rd floor,
‘ﬂ:ndlt Madan Mohan Malviya Marg, Tardeo, Mumbai - 400 034",
f_-"fheremafter referred to “my said Attorney”) to be my true and
iawful Attorney to do execute and perform all or any of the i\
following acts, deeds, matters and things in respect of the said :
Company Petition, Apolication and any other connected %gal §§
T

: 2 8
consented to do: E B §
s B
9

&

V2034 4

/A

proceedings as hereinafter appearing, which my said Attorney ;’Iasi

51

xﬁmom;m

NOW KNOW YE ALL MEN 'T‘HESE PRESENTS WIT

wix

THAT 1, Avnish S. Barjatya do hereby irrevocably cong 1t' te :

(%]
nominate and appoint Shrj Kiran Rathod to be my rBL;JF _"f
IR S
lawful Attorney to do execute and perform in my name ang; OE rngf A
N e
& B =
behalf all or any of the following acts, deeds, matters an@ t}@g; =]
-4 i L
and to exercise all or any of the following powers in respect ofv"thé g
o 1
said Companv Petiticsm Aol oons
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1. To appear on my behalf before the Hon’ble National Company

Law Tribunal and to represent me in the said Company Petition,

Application and ather connected legal proceedings filed against me.
2 To enter into settlement and/or negotiations with regard to
the said Company Petition filed by Emergic Venture Capital Pvt.
Ltd. against Rajshri Media Pvt. Ltd. and others before the National
Company Law Tribunal and for that purpose to sign, execute and
file all such applicaﬁons, consent terms, documents, agreements
affidavits, declarations, replies, letters etc. and all other necessary
writings for the same.
3. To ﬁominatc, appoint, engage and authorise Solicitors,
~ Advocates, vakils, and to sign and give Warrants or Vakalatnamas
or other authorities as may be necessary and retainers from time
to time and to revoke their appointments and pay their
remuneration in respect of the said Company Petition, Applications
or other connected legal proceedings filed against me.
4. On my behalf to adjust, settle, compromise or submit to any
negotiations, company petition, suit, litigations that may be filed
by or against me or that may be filed by my said Attorney cn my

behalf by virtue of these presents in any court of law.

o. To appoint, substitute or substitute in place of said Attorney
with same or limited powers as are herein contained and at their
will and pleasure to remove them and appoint other or others in

their place with same or limited Powers as are contained in this
Power of Attorney.

A L e e T I 1



pertaining to the said Company Petition, Applications and any
other connected legal proceedings filed against me.

T And generally to do and cause to be done all acts, deeds,
matters and things as my said Attorney shall think fit and proper
for the purpose hereinabove stated in respect of the said Company
Pctition, Application and any other connected legal proceedings
filed against me.

8. And this Power of Attorney shall be accessible to my said
Attorney both during my presence and in my absence.

9. And 1 hereby agree and undertake to ratify and confirm
whatever my said Attorney shall lawfully do or cause to be done as

aforesaid by virtue of these presents.

IN WITNESS WHEREOF [ have put my hands at

Mumbai this  30% dayof pNew: 2016

SIGNED AND DELIVERED )

by the withinnamed ) :
M ﬂ_—:_’_a_/QA:c.,
Master Avnish S. Barjatya ) =

in the presence of )

I accept :

_ ¥
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POWER OF ATTORNEY

TO ALL TO WHOM THESE PRESENTS SHAL
Neha R. Barjatya, aged 37 years, of Indian Inhabitant residing at

“Rajshri, 39, Worli Seaface, Mumbai - 400 030.” SEND

GREETINGS :

WHEREAS I am Respondent No. 10 in the Company Petition

: No.17 of 2016 filed by Emergic Venture Capital Pvt. Ltd. against

Rajshri Media Pvt. Ltd. and others before the National Company
Law Tribunal. (hereinafter for brevity's sake referred to as “the

said Company Petition”);

AND WHEREAS ! am desirous of appointing Shri Kiran

- Rathod having otfice address at “Tardeo A/C Market, 305, 3rd floor,

Pandit Madan Mohan Malviya Marg, Tardeo, Mumbai - 400 034”.

(hereinafter referred to “my said Attorney”) to be my true and

_.__)

£

lawful Attorney to do execute and perform all or any of the
following acts, deeds, matters and things in respect of the said

ht
Company Petition, Application and any other connected l%al

R‘Wﬁ
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proceedings as hereinafter appearing, which my said _A[torneygtas
consented to do: E’
NOW KNOW YE ALL MEN THESE PRESENTS WITI@‘S
THAT I, Neha R. Barjatya do hereby irrevocably cousqt RAE,
nominate and appoint Shri Kiran Rathod to be my tP# *~
lawful Attorney to do execute and perform in my name ang o

a2
behalf all or any of the following acts, deeds, matters amé0

and T EXF‘.TT"iF\'F‘ T B B . R
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1. To appear on my behalf before the Hon'ble National Company

Law Tribunal and to represent me in the said Company Petition,

Application and other connected legal proceedings filed against me.
2. To enter into settlement and/or negotiations with regard to
the said Company Petition filed by Emergic Venture Capital Pvt,
Ltd. against Rajshri Media Pvt. Ltd. and others before the National
Company Law Tribunal and for that purpose to sign, execute and
file all such applications, consent terms, documents, agreements
affidavits, declarations, replies, letters etc. and all other necessary
writings for the same.

3. To nominate, appoint, engage and authorise Solicitors,
Advocates, vakils, and to sign and give Warrants or Vakalatnamas
or other authorities as may be necessary and retainers from time
to time and to revoke their appointments and pay their
remuneration in respect of the said Company Petition, Applications
or other connected legal proceedings filed against me.

4. On my behalf to adjust, settle, compromise or submit to any
negdtiations, company petition, suit, litigations. that may be filed
by or against me or that may be filed by my said Attorney on my

behalf by virtue of these presents in any court of law.

S. To appoint, substitute or substitute in place of said Attorney
with same or limited powers as are herein contained and at their
will and pleasure to remove them and appoint other or others in

their place with same or limited powers as are contained in this

Power of Attcrney.
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pertaining to the said Company Petition, Applications and any
other connected legal proceedings filed against me.

7. And generally to do and cause to be done all acts, ceeds,
matters and things as my said Attorney shall think fit and proper
for the purpose hereinabove stated in respect of the said Company

Petition, Application and any other connected legal proceedings

filed against me.

8. And this Power of Attorney shall be accessible to my said
Attorney both during my presence and in my absence.

9. And 1 hereby agree and undertake to ratify and confirm

whatever my said Attorney shall lawfully do or cause to be done as

aforesaid by virtue of these presents.

IN WITNESS WHEREOF 1 have put my hands at

Mumbai this 20 dayof  New: 2016

SIGNED AND DELIVERED )
by the withinnamed ) I
Smt Neha R. Barjatya )
in the presence of J

I accept: (

: K. l] b
Regd. No. 775 BALL

‘ ADVOCATE AD NOTARY

Constitutgd Attorney GUY 1. UF iNDIA

Add.: J. M. Nagar, S. M. Rd., Kokri Agas
umw-mw
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